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Sl Havocate i‘f“r the Respondant (S}, =V S e v
U hpee 8 of e Uribunal
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¢l 3""""""'3“';“'}, vide tPOBD 156[206; Heard counsel for the parties. By

o 3. G 4 .?_ consent the application is taken up. for
‘ d{n ......... NeesTalliaedivesiehee aveenieens : . X S . 2 : .
ﬂ i ' disposal and accordingly disposed of in

\ i P terms of the order recorded separately in

!E DyiRegistrar . )} : ) i

| @l R . the admission stage itself. No order as to

S costs. i
Vice-Chairman
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| GUWAHATI BENCH, GUWAHATI
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0.A. No.116/07

/ . DATE OF DECISION: 15.05.2007

w
5,
>
~
4

<

ST Advocate for the

Applicant/s

1 3 ' .
teeberrerereneetearacnananans e eteetetteeetesetesecesasteesasnrtntattesaerininie Respondent/s
Mrs. M. Das, Addl.C.G.S.C. : '
etk e ereeereieeeeenenerenerareaaans Advocate for the
"
g Respondents
i :
{
CORAM

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

Whether reporters of local newspapers.may be allowed to Yé/No
see the Judgment? 4

| Whether to be referred to the Reporter or not? Ye;//No

+ Whether to be forwarded for including ir;fme Digest Being complied at

4| ’ Whether their Lordships wish to see the fair copy '
+{ of the Judgment? , Y;s//No ,
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No.116 of 2007.

Date of Order I,IThis the 15t Day of May, 2007.
THE HON’BLE SHRI K.V.SACHIDANANDAN, VICE CHAIRMAN o

Shri Jyotish Chandra Das, -

S/o Late Jyotirmoy Das, Rio Hill Line colony,

P.O. & P.S. Badarpur, Dist. Karimganj, Assam

S N

‘By Advocate Shri A.K Roy

- Versus —

The Chief Postmaster General,
Assam, Cirde, Meghaoot‘Bhawan, |
Guwahati-781001.

The Superintendent,

Railway Mail Services (RMS)
“§” Divi_sion, .
Silchar-788001.

3.The Inspectlor, |

RM.S. S — 1% Sub Division,
Silchar —788001. o
Union of India,

Represented b§'r the Secretary,
Ministry of Post & Telegraphs,

Govt. of India, New Delhi
.........Respondents

. By Mrs M.Das, Addl.C.G.S.C

.......Applicant.
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ORDER (ORAL)
SACHIDANANDAN K.V (V.C)

The father of the applicant late Jyotirmoy Das was a Senior
Grade Mail Man at TMO and died on 1.11.96 leaving behind his wife
and seven children without any source of income. The applicant has
applied for appointment on compassionafe ground. The respondents
vide Annexure-VIIT letter hé was offered the GDS post and sought for
his willingness. The applicant readily agréed and sent his willingness
for that post. But till date no order has been communicated to him.
Aggrieved by the said inaction he has filed this O.A seeking for the
following reliefs.
“For directing/commanding the respondent authorities to-
immediately appoint the applicant in the vacant post of
Mail Man (Group-D) lying at Transit Mail Office (TMO),
Badarpur or against any existing regular Group-D vacant
post lying under the Silchar Division of the Postal
Department on compassionate ground commensurating

with his educational qualification and experience, on
regular basis with all service benefits.”

2. Heard Mr A K Roy, learned counsel for the applicant and
Mrs M. Das, learned Addl.C.G.S.C for the respondents.When the
matter came up for hearing learned counsel for the applicant submitted
that the applicant have sent several representations including the last
one on 14.9.06, wherein it is reiterated his willingness to work as GDS
but appoiﬁtment letter has not yet been issued probably on the ground
that the applicant has béen workiﬁg as Water Career. His contention is
that this will no way effect his compassionate appointment and this is
not a permanent appointment at all. He further submitted that he will

be satisfied if a direction is given to the respondent No.2 or any other

L
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competent authority to consider and dispose of his representation
within a time frame. Learned counsel for the respfndents has no

objection if such course of action is adopted,. Acgordingly this Tribunal |

directs the 2nd respondent or .any other ¢émpetent authority of the

respondents to consider and dispose”of the representation of the
applicant and pass appropriate or rs Within a period of 3 months from
the date of receipt copy of this/order and communicate the same to the

applicantu The applicant 4s also send a (sopjir of this O.A and other

relevant documents to the said authority forthwith.

- O.A isdisposed of. No-order as to~costs.

(K.V.SACHIDANANDAN)
VICE CHAIRMAN
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competeﬁt authority to consider and dispose of his representation
within a time frame. Leafned eounsel for fhe i'esponden.ts has ’no
objection if such course of action‘is adopted. Acoordingly this Tribunal
directs the I2nd respon,dent or any other competent authority of the
respondents to consider and dispose of the representation of the
applicantland pass appropriate orders within a périod of 3 months from
thé dafe of receipt copy of this order and communicate the same to the
applicant. The applicant is also send a copy of this O.A and other

relevant documents to the said authority forthwith.

O.A is disposed of. No order as to costs.

—=>_
| ~ (K.V.SACHIDANANDAN )
- VICE CHAIRMAN
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ORIGINAL APPLICATION No. / //6

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

GUWAHATIBENCH.:: GUWAHATI

{An application U/s. 19 of the Central Administrative

Tribunal Act,

15851

£2807

SRI. JYOTISH CHANDRA DAS.

- ---- APPLICANT.

SIGNATURE

~Versug- . :
. JUNYON OF. INDVA % OTHERS. . 7.
~--- RESPOBDERTS.
INDEX
PARTICULARS PAGE NO
1} ORIGINAL APELICATION - - - 1 T¢ (0
Z)stRiFICA?iQM - - - - I,
3) RNNEEURE - I - - - - 12,
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16) ANNEXURE - XIV - - - - 20!
"FILED ON M;%RCH’ 2607
 FOR OFFICE USE: FILED BY
'ADVOCATE



DISTRICT: KARIMGAN]J

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH, GUWAHATI |

[An application U/s. 19 of the Central Administrative

Tribunal Act, 1985)

ORIGINAL APPLICATION No./lb /2007

SRI. JYOTISH CHANDRA DAS.

........ APPLICART.

~-Versus-

THE CHIEF POSTMASTER GENERAL AND OTHERS.

LIST OF DATES -

1) 23.2.1388

2) 30.9.1991

3) 28.11.1996

4) 30.12.199%6

------ RESPONDENTS .

The copy of the School 1leaving
certificate.
ABBREXURE Bo. 1.

The copy of the initial appointment
Order. '
ANBEXURE Ro. 2.

The copy of the affidavit as. regard

"the legal'heirsjdependent.
ANREXURE Bo. 3.

The copies of the reéresentations
made by the applicant as well as by
his mother.

ANNEXURE NHo. IV and V.




5) 2g.1.19%8

and
10.9.1998

'6) 7.9.2001

7Y 14.9.20064
and
. 21.9.2001

é)-rz.z,zooa,
$3.1.2003,
16.10.2005
and
14.9.2006

The copies of the representation made
by the applicant.
AFREXURE Bo. VI and VII.

The copy of the ~ietter of the
Respondent Ho. 3.
ARNEXURE Ho. VIII.

The copies of the representations

‘made by the applicant.
ANNEXURE - IX and X.

The copies of the Representations

made by the applicant.

"ABREXURE - XL, XII, XIYII ARD X1V

- respectively.

FILED BY:

ADVOCATE.
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DISTRICT: KARIMGANIJ
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

Alad by T oppliead”

{An application U/=. 19 of the Central Administrative

Tribusnal act, 19857

GRIGIHAL APPLICATION WO.//fngQG?‘
1) Particulars of: SRI. JYOTISH CHANDRA DAS,
the Applicant.

<}

/o. Late. Jeoytirmoy Dawm,
R/o. Hill Line Colony,
Badarpur,

P.O. and P.&. Badarpur,
Diztrict: Karimgani, Aszsam.

~~-- APPLICART.

11) Particulars of : 1) THE CHIEF POSTMASTER CENERAL
the Rezpondents Aszam Circle, Guwahati,
Weghdont Bhawan,

Guwahati - 781001.

2
—

} THE SUFERINTEHDERT,
fRailway Mail Services (RMS)
“3¢ pivision,

Silchar - 788001,

G
LN

THE TNSPECTOR,
R.M.S. £ - 1% Sub-Division,
Silchay - 788001,

4) Union oF Indio., Represented by
The Sem’\'wy, M'\'x\"\s'\"ry of Posts ¥
' 'T‘é;\é;%mph  @owt. o8 \mdia,
‘Nemd . Delhi ) o
.~ —-~- RESPONDEKTS.

\Jiygauvhtﬂ~mww@u@b&l
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PARTICULARS OF THE ORDER. AGAINST WHICH THE
APPLICATION IS MADE ~ - - o

This /agplicatien hae ﬁci been made sgainzt
any ovder but aﬁainst‘;hﬁ act of the Respondent
gsuthoritiez in nct'vet-awpointing ;he applicant
on cam&asﬁi&nate‘ sround | egsinst BEY suitabls

vacenoy inepite of approvel for hie sppointment

The spplicent declsrez that the subject
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FACTS OF THE CASE —

Th

3

Applicant is the Citizer of India and

resident ¢of the above nentionsd saddreszees, and as

such he ig entitled to &ll the yighte =nd privileges

a3

laws frame

£

usrentesd under the Cenatltutigﬁ nf Indis and the

there under.
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Poztal Depmr rement, Government of Indism snd he died

5.

That the applicent reed upte Class VII but

could not orogecute further studies due Lo
financisl hardzhipe snd was 1auﬁ1nu for a job te
b5
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certificaste Da
annexed herewith and marked asg

@ﬁzxagz'ﬂc. i,

That th: spplicant wes sppointed =5 & Part time

Faraszh oum Watey cerrier under T.M.C., Bedsrp pur for

helf an heur deily duty Vide Qrder Deted: 20.9,1998

inztially upto June 1892 apd ie working as  such

b initisl

[sd
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5
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The copy

sppointment Order Dated: 20.9.1991

12 manexed herewith snd nmarked me

ARNEXURE Fo. IT

That the applicant states that, his father

late, Jyotirmey DeE was working. as Senior Grade

Mail wmean “Sroup - D7 art ﬁ,v., Badarpur under the

P

b§!

M

o
fan

in. hernezz on 1.11.1%96 leaving behind hiz wife

T children without sny =source of income and without
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nelp hig fether in meintsining the lsrge family ag
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mfter the expiry of his f

any landed property. Moreover, due to sudden death
of his father, the spplicant alsc could not appear

in the tzat for promotion/ appointment to Sroup - D

-The «c¢opy of the 'affidavit as

regard the legal heirs/dependent

[gu ]

and marked sz AENEXURE Ro. III.

That .the -applicsnt states that, immedistely

5:1'}

aer, the applicant as

well ez  hiz mother wade s&pplicstion  for  his -
-appeintment in &ny Group - D zuitable post  On

compeszzionate  ground on - 30,12.199% bhzfore the

mede by the applicant as well sy
by hisz mether, beth Dated:

30n12.1996 are annexed herewith and

marked sz AKEEX U E Ho. IV and ¥

respectiy ly

Thet as nothing hss. done o appoint  the

cepplicant in auitable Group [ post cammﬁrqutatlng

Wwith his &ﬂu::-w_nuT qﬂﬂllfl &TION On compassionate
ground, the applicant agein wade reprezentation on

28.01.1988 and 10.09.1998, ,The' applicant came Lo
’ Contd .
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eted: 28.11.1996 iz snneved herewith

€3



i
',...-.
-
3

3
o
i
ot

L3
learn from the offi Pe of th# Bespondent Ho, 1 that
88 wEr ietter Mo 2reff/16-MEEC/QT Dated:
11.11.1998 5f Azsam Circle. Selection Committee, the

hzz heern approved and recommended for

\

The ocopies of the i“ﬁi‘uﬁf aticn

i Szdection Committe and decieien of  the
al Depsviment, the R%?pgﬁaent guthorities did
P any stepz for eppointment of the applicant
NSt requler depertment  wvacsnoies  but vide

willingness t¢ zerve in any post in any branch

lect
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7.9.2001 of the Respondent No. 3
' Contd ...
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iz snnexed herewith nni marked &3

ARBEXURE No. V111,

The copies of the repregentations

That the spplicant ststes that, the Respondent
iee did not even appointed haim in the post
nis J117¢ngﬁPJu.

v, the soplicent made severgl reprezentations

on 1.31.20063, 3.1.2003, 16.10.2605 and on 14.9,2006 .

but t1l1 date the Respondent suthorities hsve not

appointed the spplicsnt in &nv DOSt 0N COMPE2ZILIONGBLE
g 1 inzoite of such asveilskle vacanoies nceluding
one post of Meil man {(Group - B &t THO. Badarpur.

That

only BHs

- Faragh

getoing

they hsave

The coples of the Reprezentations

with and marked zs ARREXURE - XI,

XII, XIII AND XIV respectively.

L“‘

the ap

"“‘5

plicant ztate2 that, He ie2 esrning

2507- »

I'D

. v moenth working &% part  tiwe
under - the Poeztal Dezpartment asnd  they sare
family pension of Rz, 25737/~ per month. Az

no other source of incowme and have Lo
Contd ..



leave in =2 rented house, they are facing acute

-finsncial hevdshipg to maintain their lesrge family
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income.

VID . GEROUNDS
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Foer that, the sct 0f the %espondent_auzh:titi

I'B

&

and bad in lasw. Az such thig Hon'ble Tribunsl be

the applicant asgeinst the sx¥isting vecsnt post of

wail Msn {(Group -~ DY lving st T.M.O., EBsdsrpur on

o =

ot mgeinst zuch existing Group -~ D vaosnclies.

For  that, .the asct of the Reszpendent

authcritiea “in noet appoeinting the sprlicant on

CﬁWfa:ELﬂﬂa*ﬁ grﬂund though the economic caﬁditian of

his family warrsnts immediste finenciesl =ssistence

ny means of & job apert from he being eligible,

experienced, and eelected and appovoved by the

4
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arimentel 3

f

ecticn  Oommitvies is illegal,

o
arbitrary Pnd bad in law.
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on cempasai&naté ground without any valid or

1.
A
v

For thet, the =wct of the Respondent
suthorities in not yet sppeinting the spplicant
cogent reescn is not only illegsal, end bad in levw
but iz ‘@®iso in wiolation of the Principlez of

Netursl Justice, egquity, good conscience, and

sdministrative fairness., ks such, it iz =& fit

case where this Hon' ble Tribunal would be pleaszed

to 1nt ere 1into the matfer and Grent adeguate

relief to the applicant since under the facts and

3

gircunmstances of the cage, ths

the applicant hau nu» yet extinguiszhed.

For that, there csnnot be any impediment

on the pert of the Respondent suthorities in mot.

appoelatiag the applicant on compazzionste ground

82 theve exisgting zufficis

under the Silchar Division of the Poztal

Department.

RET ‘X‘L‘:i OF THE REMEDIES EXHAU STED —

The spplicent has filed seversl repregentations

before the Departmental suthorities praying for

hie coenmpassionate appeointment which they have not

Contd .
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,right and claim of

#nt suitshle vacsncies.
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FILED OR PENDING WITH

MBATTER I 10T PRF\'L( JSLY
ANY OTHER CCURT -~

The apgiicaht ez not filed sny other dase/
gpplication in any other Courv/Tribunal regsrding the
prezent subiject metter.
RELIEF SQUGHT -

Under the skbove wﬁuma’an cez the appellant

foliowing relief -

For diregziﬁgfﬁammaﬁding

to immedistely sppoint

czpondent

the  applicant

in the wvacsnt post of HWseil Marn {Gégup - Dy
iving st Tranzit Mail Giffice (THMG), bBad rpur or
againegt any exiutlné :ﬁﬁjlér Grclp - I vadant
post lying und the Silchar Ddvieion of the
Boztel Denartment 5551 compassionate - ground

further ov

Hon'ble Tribunsl

‘?0

viorvders  or

mey deen

mﬁd



-19_

'IN TERIM ORDER PRAYED FOR -

Pending dispomal of the pres

spplication,

nt
‘ the applicsnt pravs for esn interim direction to
the Regpondents to appéintvthe Ebmllﬁ. nt it the
gforesaid vacant pos 65 Mail msn or sny exXxisting
Group - D wacant post under th&»Silchar.ﬁivisicn
of Pozutzl Department on temporsry basis and till
then nét Lo those vaaancieé.

X1)  PARTICULARS

OF THE POSTAL ORDER -

39@ 52202

fat
imsuing Office - Guwahstl ¢.F.0.
Pevesble gt - Guwahs G.P.C.
XIm LiST OF ENCLOSURES -
Ar index showing particulers

enclosed,

of the document

'Confdm
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CVYERIFICATION

I, @Shri. Jvotish Chandre Dss, 3/0. Late,
Jvotirmoy Dee=, sged about 36 vesrs, Regident of:

Hill Line | Cslan?; Badarpur, E.Q. aﬁd P.S.
, o

Bedafpiur, in the Di=trict of: i—*’:zar'wu;anj'r ASsgm,'da
hereﬁy ve:ify - that .I aﬁ the ~epplicant in  the
acécmpanying»aaplicatiﬁn. I 210 acquainted-with the
facts  and cirgumstanées .af"the' C;Sé. I hereby
verify that,thelstgtements made in Paragraphs I Lo
VITI ara'true to my‘knswlgdgé and thet I have not
suppressed aﬁy.material facts, |

get .my heand on thiz vevificetion .

et

. g
today the;ﬁf@: ________ /%%?/] 2007 at Guwehati.

T WAL e rarvdsiesdar o
¥ APPLICANT.

Contd ...
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T BADARPUR PUBLIC M. E. SCHOOL Afne-r,

o *,. k}g‘ Badarpur—788806, Dist. Karimganj ( Assam )
vincilisea, £ o ( Established —1956 : Provincialised —1977 )

Gj""‘” Transfer or Leaving Ceriificate
3" BlookeNG,— 38 Serial No.— 83
: @ertt{m{ i/tat Snman/flﬁmﬂ’ %dﬁ’d’w /CJE-{“M *@‘4 seeuse
son/ Jﬂuc;/n‘” 7 of - }5?4 5}‘ “mﬂw‘j 2. e an inhabitant
/ gownlcvtﬁaqe ‘ﬁmfm}» > SO unJer Po /ﬁl@'@%k@%‘mm
anc[ 7)3 @)"*‘ff“’{"”’% in l/ie D:sl o/ K@maj.c’».w ves (e/lssam)
 Lefl this School on the --- 23, ~day of - r‘bﬂwﬁ 19 i,

g&s/ﬂger a(ate o/ gzrt/: accor(fmq to t/te adlrmsswn regisier i:v
25 12 ?{) @u Iw.mﬁd%b{nftr‘“a&cewhu Niwelzzu }6;2”:»115')

g€e/§/ie was reaqu n @fassmﬂ“ﬁwﬂ[mi—.m_

mué—tﬁrwmﬁmﬂhoﬁ—/or'mmﬂfﬂm‘iﬂ‘%ss R DD ‘-7-)
Al sums due lgy /um/égwf V12, /ees upto-- m_gﬁ;’; "4 ‘:% »-amf

gine (s) o/ R eevaren N‘LT;»- e rafiave feen palJ

L4

1B (BRI i B S R e T e e L e jmmmmmwm

Cha:acter e an ven Resoans of Leaving ¢--
#/M/?:\C/ S, i) Unavoidable change of Residence ;
WIS B e ii) D Health ;
‘ ‘e/ Srovinclalised ) ' f&\ iil) Completisn of the school course ;
! *p Ests 1956 N AY) Minor Reason ;
b, & poe . ‘&‘-.»V“'/',' dp &’m M
%%;é."f&fpur S Ja ‘www i
e Csadurpur Publis H.oroooes
Dated— 2 5// 7—~/ ¥ o Héad:Master: , '

- Badarpur | . BadarpurPitblic M} By Séhool
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T . | —
DEP ARTMENT GF DOSTS, \ b
- Office of the Inspector RM3 'g* Dn.Silchear, "

| Noo C-17/Est/Sub-Divn,, siléhar-1, the 3009091, T

Cum Rater Carrier under MO Badarpur for half an rouvr de«;ily‘

To :
~.3hri Jyotish Che Das, L
s/o shri. Jyotirmoy Das, h p;
ST RM3 Office,Badarpur, ceoeeie L
P.O. Badarpurs: ‘Dist,l{arimganjo_ '
Bux

Shri Jyotish Chandra Das S/o shri Jyotirmoy Das of
Badarpur Town p.o, Bgdarpur - Dist, Karimganj holder of the i
Dist, Bmployment Exchange Karimganj Regn, Card No«1316/69/68 "
Fehued upto 6/92 is hereby appointed as Part-time Faragh :

i
ot
i

i

duty with usual allowances in force, The gpointment 1s |
purely on temporary bkasis and may terminate at any time
- Without showing any reason thereof, The order will take
ilmmedi ate effect, e ' '
"]': VQ "/o . ‘ i‘ (
1 ,'1/(:1/.{:{)’?)‘5?'%! ' o
\ , ( NuCoPaul ) o
. Ingpector M3 'S4 18t gu—nn, .
' SilCharo ' : .
L Ki
Copy to s

lo The Mail agent MO Bgdarpir fpr smfprmatipa- aiid necessary -

action, He will please intimate the date of jolning.of ‘
the incumbent to the HRO RM$S Silcharwith information to

this office. The existing Safaiwala of MO Badarpur will

however ‘continue to act as Safaiwala who will sweep the '

- Office and Latrine and Bath of MO Badarpur as at pré@gent. |

' 2. The Head Recor offlice, RMS *3¢ ~EnoSilchar' for informaticn.

3. The Supdto RM3 *3' Dm,Silchar for favour of informations -

Thisg referg to lus~letter~'Nu-'c"'Cﬁ‘b‘”&fst/dﬁz"if«.?a- d%.;ii POV
) ‘ Inspector RMS S~1st Jul-Dn.
. ' v Silchar, o B
d0c08%0006a0 0 o . S R

RTINS S
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G AFFIDAVIT ' ki
> *’\; “3‘ ‘I, Mrs Ratna Rani Das , aged about L9 years , wife of /
Late g;oytjmoy Das ,resident of Hill Line Colony , Badarpur , Post '-
‘O\féi'_ie’g & Police Statien :- Badarpur , District :- Karimganj , ASsam ,
o -'"b__y}""Caste:- Hindu , by Profession :- House wife , do hereby selemnly
affirm and declare a8 under :-
That I permanent residence of the above said lecality '
]
and a bonafide citizen of India . i {
* That my huband Lste Joytimoy Das , expired on 01-11-96, |
: ' l
legving behind him the follewing legal heirs and successcrs :- : i
‘Neme Relationship Age f
i, Mrs Ratna Rani Das Widew Wife L9 years. -
2. Shri Joytish Chandra Das Son 28 years. |-
3., Shri Jagadish Chandra 'Da,s' Son 26 years. :
Lo ShriXdst Jostnamoy Das Son 2, years,
5, Shri Joytir Prakash Das Son 1, Years, 1
1 ,\ﬁ“y‘ - ] . ' :
‘ 6., Shrimati Roma Rani Das Daughter 17 years.
7. Shrimgti Soma Rani ﬁas Daughter 15 years . 5
8. Uma Rani Das. . Daughter 12 .years.
Contd. Page No. 2 ..‘\c\i. N
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- . ' That at the time of his death he had no landed property
of his own , and also the said deceased has not left no debts and se=-
-curities by which the XX family holders of the said deceased can be
- survive ,

i That this affidavit is sworn to give the abeve declaration
that Late Joytirmoy Das had no landed property , and the family income
of the deponent from all sources are very poor and for which the depo-
- nent is to face various problems to run the family with the said limi-
. ~ted income » and to sutbmit the to the competent authoeity as and when

“necessary to serve the gbove mentioned pﬁrpose .

That statements made in this affidavit are true to the

4
S

ST  best of my knowledge , belief and information » and in proof whereof
iy ' : :

MRIRS
AN : , .
6 ) L5 put my hand , hereunder » on this _ 2:¢<C, day of November s 1996,
: at Karimganj .
wat S
\ <
\;;;-.
‘\'_ed o
e
ot
A w.
IDENTIFIED BY ME . b’
o=l / 9¢
ADVOCATE ., KARTMGANJ .
Bt H5

DEPOHNET.
SWORN -BEFORE ME

i

5 _ : oub ‘imwn i iabis s"afa,
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To

The Chief Postmaster General.
Assam Circle,
GUWAHATI.

Through ¢ The Superintendent
) _ RMS fs! Divisdon, Silchar.

Subject : Prayer for Jjob on compationate
Ground.

Sir,

With due respect, I beg to state the following few
lines for favour oi your kind and sympathetic consideration.
That Sir, my father Late Jyotirmoy, Tas was a SG m/m

at TMO Badarpur under the control of HRO nM3'st Division,
Silchar. My father had been a patient of asthma for the long

= [T P

time. But from the last one year his sufferings was very much
painful. We tryed our best withén our limited resources to
make his care through all source of medicagl treatment but all

- . . e . - R o -
e I TS T s AR TR s §

out effort gone in vain. He expired on 1-11-96 leaving my

widow mother 3 sisters and 3 brothers in deep ocean of sorrow.

-

That Sir, during the long period of service my
father could not make a house where we can take a shelter.

e

There is no land of our own either for harvesting or for
i

resiaential use we hagve been all along living in rented house.

S0, we are quite helpless and at a loss as to how to survive,

That S5ir, there is no source of income in the family

P

because of our unemployment. The family is now dependent on
B my distressed widow mother. The only source of income is her
family pension which is too meagre to maintain the livelyhood
of such a large family. A part from that the education of my <~
younger brothers and sisters are incomplete. They have been
studylng in schools and colleges. There are marriagable sisters
-in the family. But it is now beyond the capacity to neootlate

T Las
.

3& ! marrlage because of the poverty. Sir the amount of grdtulty etc
 §& that received by my mother is also exhausted to repay the debt.

f, ! ‘ Sir, it can only be possible if your honour would
’ T kindly consider the helpless condition of the family of
deceased official. and give a Jjob under your department in
compit'on@te Ground. |

Contd..9/2
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Necesssry Foprm required in this connection had been
submitted through IRM Silchar,

AS regards my educational qualification, I read upto
class~VIT but for the poor finarncisl cordition of the family

it was not possible £o continue study more.

May T therefore pray vou kindly to give me & Job dn
relaxgtion of normal rules at an early date and for which

I shgll remain ever grateful.

Yours fnlthiully,

J‘;}Ohfyv\ e O

5 3 STV
Dated, Sadarpur ( JYOTISH CHANDRA DAS

5/0- Lt. Jyotirmoy Das.

The & —_1) - 996, P
h [+ 12 //1 ./.’)6 ‘"“}rm M /I"I' i O, Baaarpuf'
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To
The Chief Postmaster Generszl. . X
AssSam Circle. N

GUWAHATT. /
Through : The Superintendent,
RMS Division, Silchar./
Subject : Prayer for appointment of my son
Sri Jyotish Ch. Das on compationate
Ground. /
Sir,

With due respect, I beg to state the following few
lines to beg your sympathy and kind consideration for appoint-~
ment of my son Sri Jyotish Chandra Das in s post under the
department on compationate Ground.

-

That Sir, my husband Late Jyotirmoy Das was SG Mail
Man at T.M.O. Badarpur under the control of HR0O RMSIS!
Division, Silchar. He had been suffering from asthmatic trouble -
for the last few years and was under continuous treatment and
was performing Govt. duty with extreme difficulties. But for
the last Rew ymzxs one year or so it developed so severally,
that he was completely incapable to move from home. The
Treatment had gone for long time though without any imppovement.
He had been compelled to stay on long leave I had tried my
best to give him all sorts of possible medical jreatment to
Save his life but all my efforts g0 in vain and at last he
breathed his last on 1-11-96, leaving behind a large family -
of 8(eight) members

That Sir, during the long period of his service my
husband could not make s house of his own nor even procure o
any land either for harvesting or for the shelter of the family.,
We have been all along residing in rented house. Now due to his
sudden premature death. I am at a loss to what to do. How to :
survvive and how to make a shelter. There is no source of Income.
For the continuous tfeatment and maintainance of such a large
family. We had to borrow the large sum of money from our
relatives and the small amount of terminal benefit will be
exhausted for re~payment of such loans.

That Sir, out of my 5(five) children have been studying
in School and college, The 2(two) elder daughters are at the
marriagable age and sons are unemployed. So the family is in
deep crisis as it will not be possible to survive with the only

ot

= e e e i 2 . - s e
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e
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source of income

£

one thoussnd six hundred and th
of the family need no descripti
and I am fearing the 1life of a
That Sir, the i1l fated
Group "D official will be ruin

i
Job to earn. It is best known t

very easy to get, So, the only
from starvation is to get a job
highness who can help save the

Under the circumstances

most humbly to pray you kindly

condition of an illfated femily
official sympathetically and gi
Chandra Das under relaxation of n
ain ever

of kindness T snall rem

Dated, Badarpur
/1998,

R |2

REHEFR R &R

of my family pension of %,

[9-

1613/~ (Rupees

irteen) only. Sir the suffering
onn, The future is very dark

beggar.

family of deceased low pald

ed unless the song get some

o your hornour that it is not

way open to save the family.
for my son and it is your
amily"from nation.

stated there in above, I beg.

to consider the helpless
of & deceased poor group'Dt
ve a job to my son sri Jyctish

ormal rules and for which act

grat@fulo

Yours faithfully,

TRIFer ) 515

L.Ltio R 1+l’)d Rd_ni Daso
W/ 0= Lt, Jyotlrmoy Das.
Px—- SG M/M, TMO, Badarpur.
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To
The Chief Postmaster General,
Assam Clircle -« Cuwahati,
Through the sSuperintendent RMS '3° Divivision, silchar.
k4 .
sub Prayer r£or a job on compationate Ground.
sir,
9

In inviting a reference to my earlier application on the
sub ject, I beg to state the following for favour of your kind and

sympathetic consideratién,

That 3ir, my father late Jyotirmoy Das, was an Sy mail man
at TMC Badarpur under H.R.0 Silchar. He expiered cn l_}l-96 after |
sufifering rrom proleonged illness., Due to his sudden pxmature death;
we the members of the family have fallen into awful distress. The
tamily havémg members are surviving only on the lone income of my
mother's_famﬁly pension. The amount is too insufricient to meet
the both ends ot the family.

Sir, we have no home to live. puring the lire time of my
father we were residing in rented house. But after his death, it

has now impossible to pay rent of an accommodetion oi a large

i+,

amily. S0 we have lert the said house took shelter in a kachcha
house or small accommodation. All the sisters are in marriagable
aje but we have no capacity to proceed on negetiation. Education

oif the brothers are totally stopped.

The family can survive only i#% I jet your favour. So
I pray you humbly to consider my case and get me a job on '

compationate ground to help save the poor family and zor which

I shall remain ever graterul.

Yours faithfully,

.
e gl 0 0.
- Tty i o8 1 D¢
- e

G 2%-\-19 9%

Jyotish Ch. Dasg.
/0 Late Jyotirmay Das.
Ex m/m TMO Badarpur.
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To
The Chief Postmaster General,
Assam Circle, Guwahati.
( Through the Superintendent KRM3 '3' Division,
gilchar. )
Subs=~ Prayer for a Job on Compassionate Ground,
2lr,

In inviting a reference to my earlier applicatid_;

- on the sitbject, I beg to state the following for favour of

your kind and sympathetlc consideration.

That $ir, my father late Jyotirmoy Das, was an
Sy. Mzil man ot TMO, Badarpwr wder H.ReO., Silchar. He
expired on 1/11/96 after suffering from prolonged 111lnags.
Due to his swiden pxmatwe death, we the members of the
family have fallen into awful distress. The family having
& (fight) members are surviving only ca the lone income of
my motherfs family pension. Ihe anount 1s teoo insufficlent.
£0 meat the both ends of the faully.

gir, we have no homa to live. buring the life
time of my father we were residing in renved house. Bub
after his death, it has now impOssible to pay rent of an
sccCnmodation of a large faplly. 30 we have left the sald
house ook shelbter in = Kachcha house of small accommod ation
411 the sisters are in murriagable age bub we have no |
capacity to proceed on negotlation. sducation of the brother
-3 are totally stopped.

The family ean swvive only if 1 get youw Favours
$0, 1 pray you huwbly to consider my c3se and get me a JOb
on Gompassionate Ground o help save thie pocr family and
for waich I shall remain ever grabteful.

Dated 33ilchar, : Yowr thf ully,
N JMW/?

( JYOTLgH CHANDRA DAS ),
8/0. lLate Jyotirmoy Das,

Ex-M/M J:Mu Badarpur.

The,

R
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ANNEXURE - VIII.

. - DEPARTMENT OF POB TE: INDIK
‘QFFICE OF THE SUFERINTEMDENT RMS 3’ DN. SILCHAR
TEE001.
. o, B-17/17/0h-V.
Deted: Silchsr, the 07/09/2001.
To,
bhri. Jy@tigh’Chandra Dag,
B/o. Late. Jyetirm&y Dre,
Ex. M.M. THO Baderpur,
Bedsrpur ~ THEEE0S.
Sﬂﬁject:@qmgfﬁﬁianate sppolntment cof ncéidates
AQprov red and waiv lizted.
The underzigned iz pleased o commuricate 4
decizion of the ©Dte. Hew Delhi on the subiect,
onveyed vide - 00  Guwahati letter Ho. Stalf/16-
Rlg/8€/Part Daved: 14.8.2001 theat = c&mpaasiQhate
appointm&nt'propgsal of candidates sapproved and wait
ligted are offered for the post zubject o thelr
fulfilling =1l required condi 3ﬁ§ of recruitment ¢1k8
Aeduaatignal ;ﬂal fication.
Besides, 1t mnay be notzd thet goceptance of
GDS poset, candidete would have no further claim for ‘
appointment on o8Ny epaciél condition sgsinst regulatr
dppa tment vacsncies and thet they would have to teke
their turn az.?er present depsrtmental policy for GDI
in the metter of their appointment sysinst future
deparfmﬁnt41 vacanties,
, Az Buch, 'you gre hereby directed Lo zubmit
your willingress on the offer to this office salong
: oY - S _
ﬁﬁ@(jg& Contd
N
_b&‘?ca — Nadis-halardstoe i
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with vour full postal addresg for onward transmizzion

to ' the Cirgle office within 7 ({seven)

Pos

ays o0f the

receipt of this lett&r-L01 their congiderstion.

o

(X
L
~.
i
1 -
font
'._J
u:;a
rvr
pod
D

for nunwflﬁfﬁrﬂent RME

47 Dn. Silchar - TFEEO01L
Copy to:
i} The RSRII EZ-2°% Sup-Dn. Tinsukia.

2) The IBM 5-1°*% Sub-Dn. 3ilchar

3d/- 11
5.2601

'fetzsﬁperintendent RM3Z

V3T Dn, wmr - T88001
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To,

The superincendent,
RMS °S' Division,silchar.
sir,

With reference to the above letter I beg to

state that .I have been approved for asppointment in
R 'DY cadre.

Now I heave been asked to tender willingness
to work as @S, Sir, it will put the family in troue

bles as I shall not be able to help much to the
family. ‘

!So. I pray you kindly to consider my appobnt
at. the cadre in which I am asporoved.If it is not all ¥
possible thaa I shall remain agreeable to work as
G 2 and oblige.

Late :(leQrGI Youra faithfully,

h QTyQ;EP}L\CJQm«ﬁfu»QgQﬁ.

{ dyotish Chandra Das )

Son of Late Jyotirmoy Das

Ex= MM.T.M.0, /BPB

Hill Coleony,Badarpur,
Dist :Karimganj (Assam)
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TC,

The Superintendent ,
R.M.3. 's*® Division,
Si 1char.

sirc,

wWith reference to the Divisional Office letter
No.B=T7/17 /Ch=V &t .18~7-2001, I beg to state that, I am
willing to work in any of the Govt. departmental as
wlll be offered to me as my job is badly essential
ior the gurvival of the family.

May I therefore pray vou kindly to do needful
80 that I may get the any where early.

With regarés.

l
¥curs taithfully »

Date s 20-7:¢/ | W%L\CL««WW

e

( Jyotish chandra Das )
son of Late Jyotirmoy Das
EX=-MMTHMO, Badarpur.
Hill Colony,Badarpur,

P.0.Badarpur ~788 806
Dist sKarimganj (assam)



' Sir, -

. _‘.i;°n the swaect, ‘I:begito state the following for favour of
. 'Yout' kind and sympathetic consideration.

‘ Sy. ‘Mail man at ™O, Badarpuwr wder HeR.0.,, Silchar. He

26 V]

To "
The Chief Postmaster Genezral,
Assam Circle, Gwahati.
(Ihrow,h the Superintendent RM3 *'S* Division,
S" 101’131‘9)
Subi-

Sty iam =

'"”In invltiag X ~fsre'me to my earlier application

.k.:?“:,v That Sir, my fat.her late Jyotirmoy Das, was an i

expired on 1/11/96 after suffering from prolonged 1llnass.

Due| to his suﬁden pmature death, we the members of the

family have fallen into awful éistress. The family having
8 (Eight) memhers are survivipg only on the lone income of

.oy mothar's family pension.- The amount is too insufficient
~ bo meet the both ends of the family.

o Sir, we have no home to live. During the 1ife

| -time of. my' father we were residing in rented house. But

after h:.s death, 1t has aow impossible to pay rent of an
«.&CCOP.’MIOdQ.tiOX‘l of a l.:.rge fanily. 30 we have left the sadd
house took shelt.,r in a Kachcha house of small accommodation
A1l the sistera are in murriagable age but we have no
capacity to proceed on negotiation. kducation of the brother
-3 are totally stopped.

- The famlly can swvive only if 1 gat yow favour.
g0, X pray you huwbly t0 consider my ¢ass and get me a Job

on. COmpassionate Ground 10 help save the poor family and
for which I shall ‘remain ever gratef ul. '

L R S P
-:.-,. o . ‘."....‘I -

Dated ;Silchal‘:: S Yowrs faithfully,

/&V[gwy/ e / enlsza %&/ﬁ

s 4,

The e F8B 003 -

=07

( JYOTISH CHANDRA DAS ),
§/0. Late Jyotirmoy Das,-
_ Bx=M/M D40, Badarpur.
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C o, . ; X
- The Superintendent AX MO I
' RM S'S Bivisien. '

3ilchar.
1

! Sub :- Prayer for a Job on Gompanssienate ground.

i
“f Ref s~ My representations submitted earlicr.
8ir,

In _inviting a reference to my representatives on the
subjects, I beg te state that since death of my father Late.

Jyotirmoy Bas ma Tm/Badarpur en 1-11-96. I have been Praying
again and again to give mc a Job in relaxatioen ef nermal Rules.

It i3 alse pointed eut that under the recomendatien of the cir-
cle selection Qommittes Vide Ne. Staff/16eM sc/97 at. Ghy the

11-11-89, I have been approved for appointment in Gr. 'B' Cadro.
My point:is at 17 on the appreved list. Thereafter I have heen
asked te tender my willingnes's as te whether I am willing te.
work as GPS. I haveo alse submitted my willingness in this regard.

But sir, I have not get any chance as yet. Being the
eldest son I have duty te leokafter the family. Now famlly pen-
sion of my mother is the only income. T maintain the livelyheed

6f 8 members of the family I have te go here and there to work

“as day labour. The suffering ef the family can not be expressed
in words.

|
P

In view of What have been stated above I-would fer-
vently pray you kindly to- givo me a job on cempassiemte gromnd
I also beg to inform you that I shall be always ready te work
aven on temporary basis if and when called for. Hope your ‘hono-
ur would ke so kind to consider favourably and for which I shall

remain ever grateful. A .

N

Yours faithfully, -

D'lteo 0530. .O.I..Qg:q‘g ' . j—JUL(A—L(CLﬂ/r@M!‘@M
Place. @"“ ?/SLL _. L 3/0 Lato Jyotirmy Dase

K. w/a T , Badarpur.

'

N;f

1S
BT
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T ANNEXURE - XIII.
To,
The Chisf PFomt Mester General,

@
£
0
o
o
rt

9

Subiect: Fraver for wmy sppointment on compsszionate

honour to lsy down the fol

That my father wag working &g a 5GM/M et THO
Badarpur under +%he Central of HRD RME'=z Division,

Silchay.

service
patient of ﬁ«”HMA and that the 3zgid decess
dyotirmey Uas,  left behind him my nother, i.e. widow

wife, thrze pDreoethers, snd three =zisters.

much finaﬁﬁial

only income holder of my fanmily.

. Theat therve is no income szcurce of cur family

2 81l the brothers ere =till unemployed, and that

ecausge of financiel hardship 8ll the @2igters ave
still un smarried and higr education of myv brothers
cannot be cowpleted due  to finsnciael =cereity, and

nence under the prezent circumdtances Lo ZEVE WY

iz urgently reguired. to apxj int wme in any
CContd ...

\/fQY;39¥&\Q}@miﬂ&ug¢w



post under your ‘esuthority on 9mpag longLte  ground.

her, it i® to be wmenticned here thet sasrlier also

de corrvespondences in thisz regard bus with no

at Your ‘Homnour ﬁéuld
be graciously be plessed encugh Lo consgider My cage
sympatheticslly v&nﬂ Lo pa%®E 8 nNeCRSIary Q}dsé_ To
appoint me in &ny post éﬁ é@mpasaiénatevgrrumﬁ.' ‘

And, or the sct of which YOour Findnezs, your

bt

£
petitioner 2hell rvenmain ever grateful to vyou.

Yours feithfully,

£

2d/- dyetieh Chandra Das.

H.B. My perscnsl Bio-dets was slresdy submitted with

my eavriier representation, veather I &m submitting heve

with & Fresh'.

a  d W

Contd ...
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The Zuperintendent
RMS *%7 Diwision Silchar.

Subiect: Prayer for & job on compessionate ground.

‘ ‘ . - : ’ . . .
Ref: My representation submitted earlier.
Sir,

In imviting & reference to Wy repra3sntations on the
subiect, I beg Lo state that since desth of my father(hate.
Jyotirmoy Des on 1.11.1996, I hsve been preying agsin and

again te give we & job in relaxstion of normal Pules. It is

gleo pointed out that under the recommendaticn of the Circle

>3

Selection Committee Vide Ho. Staff/ié-Mizc/97 Dasted: Guwahsti

the 11.11.3188%. I have been spproved for sppointment in Sr.

“D” Cadre. My point is &t 17 on the approved list. Thersfter I

have been asked to tender wmy willingness &2 to whether I am

willing to work sz GD3. I heve also submitted wy willingness

in this regpavd.
' | -

=

Bguat, Sir I have‘nct g&n_aﬂy chances yet. bBeing the

eldest son I have the duty to lock after the family. How
| ’ )

family pension of my mother is the only income. Toe weintain -
3!

rh

hood of 8 members of the femily, I heve to ho here

and there to work as dey labour. The gufferings of the family

In vwiew I what heve been sztated shove I would
fervently prey yvou kindly ©o give me. & job on Compasgiongte
ground. 1 glzo beg to inform vou that I shall be slwsys ready

Cto work even on temporary baeisz if and when celled for. Hope

your honouyr would be 30 Kind to conzider favoursbie and for

which I shall remmin ever grateful.

n Yourg feithfully,
3 U, »3d/- dvotish Chandrs Das.
14.‘:’9-2006‘

Contd ...

ANMEXURE - BIV.
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